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343.03 Heard Shri P.XKePadhi, counsel for

the applicant and Shri U.B.Mohapatra,
learned Addl.Standing Counsel for the
Respondents .

In this Oeas the' applicant has
prayed to stay the disciplinary proceed-
ings till the disposal of criminal
proceedings. ‘J

During pnendency of this 0O.A. as
has been disclos=d by the counsels of
both sides, the disciplinary proceedings
has already been culminated in removing
the applicant from service. In view of

this, the O0.A. is disposed of for having
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become infructuous. No costs.
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